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enquired about eomething that is in
our country which can bé made use
of. - 'What specific steps hdve you

taken in this matter? What has been”

done gbout it so far? This [ want to
know specifically.

Secondly, for your information, one-
third of the total area of Kerala can
be best utilised flor tapioca cultiva-
tion. Will you take up with the Agri-
culture Ministry and declare g better
price for tapioca growers so that
more tapiocg will be produced and
the whole of tapioca can be used for
alcohol?

SHRI P. C. SETHI: Sir, actually
the Central Tuber Crops Research In-
stitute which jg known as CTCRI, at
Trivandrum has published a nwnber
of articles and has carried on this
experiment that alcohol can be pro-
duceq from tapioca ang it is estimated
that from 8 lakh tonnes of tapioca, cne
lakh tonnes of aleohol can be produ-
ced. The cost of conversion ijs in
the vicinity of Rs. 3.50 per litre.

As far as the tapioca production is
concerned, there is much shortfall in
terms of the consumption and the re-
quirement. If this Institute carries out
this experiment to double the produc-
tion of tapioca from the existing fAlelds,
it is hoped that in the next two or
three years they might be able to do
it.

Rateg of fees in High Courts

*m SHRI XAVIER ARAKAL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
. ed to glate:

(a) whether it hag come to the
nptice of Government that there are
. dilmtmtuotmcmm in
different States;

.+ (b) i s9, whether Government in-
4tmndd: to have a uniform court fee in the
country;
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. (o) whether Gwemmmt /~ have
consulted’ Stetes’ Governments to re-
duce the court fees in the mstter of
dispensing justiee and

(d) it so, how many Stateg have
expressed willingness?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR) (a)
Yes, Sir. o

(b) Under the Constitution, Court
fee opcurs at jtem 3 of State List in
the Seventh Schedule.

(c) The suggestion of the Law
Commission that court fees may be
abolished or reduced was taken up
with the State Governments in 1976.

- (d) None of the States was agree-
able to reduce the court fees,

SHR] XAVIER ARAKAL: Sir, I am
sure this House is shocked to hear
about the attitude of the State Gov-
ernments in relation to the couri tee.
You may refer o the Court Fee Act
of 1870 which is still in our Statute
book, and rightly in 1975 the Law
Commision had said that the court fee
should be abolished. Recently a Com-
mittee of hon. Members of Parlia-
meni also recommended it. What I

~ would like to know from the hon.

Minister is this: What are the specific
and concrete steps which the Central
Government is taking towards this
end?

SHRI P. SHIV SHANKAR: So far
as the sub-Committee of the Consulta-
tive Committee attached to the Minis-
try of Law is concerned the, terms of
reference that were given to this
Committee were ag to the items on
which the court fee should be reduced,

.astotheitemonwhlchitshuulﬂbe

totally abolished, and so0 ¢n. The
matters were gone jnto and the sub-
Committee has submitted ifs Report
only on 3rd March, It ia undex process.
Aﬁemrds,!ewmthem&l‘l
I will take it up with the Stateg in
terms of the recommendatiops thnt
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"is going to advise them to fall in line
-.mth other Stateq. .

have alrand;r been eﬂected by the Sub-
Cominittee.

SHRI XAVE& ARAKAL. I am
happy to hear matstepsmbemg
taken by the Government jp this re-
gard. It ig rightly said that justice
is bought in India rather than ad-
ministered in India—In the Union List,
Entry 98 says:

“Fees in réspect of any of the
matters in this List, but not includ-
ing fees taken in any court”

Then, there is State List, Entry 3 and
Entry 66 and so also Concurrent List,
Entry 47. What 1 am suggesting is,
if thig is the power given to the Cen-
tral Government, why is it that in
union territories the court fees are
very high? Secondly, as regards the
court fees in union territories, before
taking into consideration the recom-
mendations of the Sub-Committee,
can't the Ceniral Government take
the jnitiative to have uniform rates
in the union territories at least?

SHRI P. SHIV SHANKAR: As rte-
gards the policy of court fees in
union territories is concerned, it is
guided by the court fees structure in
the neighbouring States, Thig has
been the guideline on the basis of
which the court fee was levied in the
union, territorles. We -have taken it
up with some of the union territories,
T may bring to the notice of the hon.
House that In regard tp Delhi itself the
Delhi” Administration was dead
againgt the abolition of the court fee.
Thig is the state of affairs. Whep it
is 'comprehensively considered and
the entire report is processed, I assure
the House that this will also be taken.

WKWGOPAL mm'

"1‘he Minister hag a:ated that some

Oral Answers 18

SH,BIPSEI‘V SHANKAR:R!!

not a gquestion of the Stateg being

governed by Congress (I) or other-
wise. The question ig the attitude of

the States vis-a-vis their own

revenues. That ig the most impertant
aspect, They consider it from their
own angle. Ags I said, so far as the
Sub-Commiftee’s report is concerned,
that has been submitted only on 2rd
March, 1981 and it ig under process,
After all, it is hardly a week back
that the report has been submitied.
I will go into it and I will certainly
take steps to advise the concerned
State Governments, be they Congress.
(1) Governments or otherwise.

SHRI SATYASADHAN CHAKRA-
BORTY: At the present stage the
States have limited gources ot re-
veneus, It is all right to eay that
court fees ghould be abolished. But
the question is, whether the Central
Government is going to compensate
all the States, be they Congress (I) of
non-Congress (I) Governments, for the
loss of revenue. That should alsoc be-
one of the conditions,

SHR] P. SHIV SHANKAR: Thiy is
a hypothetical question as I said,
the matter is still under progess. I
am not an astrologer to foresee the
things.

Statutes not Enforced

*208, SHR] MOOL CHAND DAGA:
Will the Minister of LAW, JUSTICE -

_mmu?mmamsuplm-

ed to lay a statement shoﬂ'in!

{a) the statutes which have been-
passed by the Parliament but have
not been brought into force so far;.

(b) the reasons tereot; and
(¢} whether Government

propose
mpaﬁ*ﬂﬁmu!ohhgﬁmhw





